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B. D. Suran ••• Petitioner

-Versus-

Delhi Administration & Ors. ... Respondents

THE HON^BLE Mi. JUSTICE V. S. MaLBAATI^ , CHAIRMAN

H-IE HON'BLE Ml. P. G. JAIN, ivIEMBER (a)

Petitioner in person
\

f/jcs. Avnish ;^lawat, Counsel for the Respordents

0 R D: E R (CRAU

Hon'bie ^ir. Justice V. S. Malirnath, Chairman

The judgment of the- Tribunal has since been complied

with. The petitiorer was given.an option, which havirg

been exercised, he has been assigned duties on the teachirg

line. Though there is some delay in-paying the emoluments,

it is not now disputed that the emoluments have also been

paid to the-petitioner. There is, therefore, compliance

with the judgment of the Tribunal. The petitioner, however,

submitted that on reversion to the teachir^ line his pay

has not been properly fixed. According to him, he was

entitled to one increment which was not accorded to him.

If that is so, it is open to the petitioner to bring the

mistake, if any, to the notice of the authorities. Learned

counsel for the respondents rightly and fairly submitted

that if such a representation is made, the s.ame would be

examined and if any error is found to have been committed,

;^/the same would be corrected and relief granted to the

•{ 4 - 1^,



as

020492

- 2 -

petitioner. If on consideration any decision is taken by

v-iiich the petitioner is aggrieved, it would be open to

him to seek appropriate relief on the original side.

V/ith these observations, this contempt of courts petition

stands disposed of. Rule discharged.
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Member (a)
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